AT RN AT, FHrarawrdr fs “T’, Hiaewrdr
IN THE INCOME TAX APPELLATE TRIBUNAL “A” BENCH: KOLKATA
A TAA FAR, AN T Td A Gord WA AT Ferd & qHaT
[Before Shri Rajesh Kumar, Accountant Member & Shri Sonjoy Sarma, Judicial Member]

I.T.A. Nos. 48 /Kol/2021
Assessment Year: 2012-13

ACIT, Circle-1(1), Kolkata Vs. | Dozco (India) Pvt. Ltd.

(PAN: AABCD 0776 E)

Appellant /  (37dTeIre) Respondent / (Jcg2f)

I.T.A. No. 52/Kol/2021
Assessment Year: 2012-13

ACIT, Circle-1(1), Kolkata Vs. | Dozco Infratech Pvt. Ltd.

(PAN: AACCD 3819 M)

Appellant /  (37dTerref) Respondent / (Jca2if)

CORRIGENDUM

Per Rajesh Kumar, AM:

At the time of scrutiny and disposing off the order, Registry correctly pointed
out an inadvertent typographical error in L.TA. Nos. 48 & 52/Kol/2021 for AY
2012-13. The cause title has wrongly been typed. Hence this corrigendum is issued
to modify the order accordingly. The impugned order is hereby corrected and the

cause title shall be read as:

L.T.A. Nos. 48 /Kol/2021
Assessment Year: 2012-13

ACIT, Circle-1(1), Kolkata Vs. | Dozco (India) Pvt. Ltd.

(PAN: AABCD 0776 E)

Appellant/  (3TdTeIre) Respondent / (FcaT)

L.T.A. No. 52/Kol/2021
Assessment Year: 2012-13



LT.A. Nos.48 & 52/Kol/2021
Assessment Year: 2012-13
Dozco (India) Pvt. Ltd.
Dozco Infratech Pvt. Ltd.

ACIT, Circle-1(1), Kolkata

Vs.

Dozco Infratech Pvt. Ltd.

(PAN: AACCD 3819 M)

Appellant/  (3T9Tera)

Respondent / (9<a2)

Hence this corrigendum is issued to modify the order accordingly.

Sd/-

(Sonjoy Sarma /&< LTHT)

Judicial Member/=aT s ST

Sd/-

(Rajesh Kumar/Tster $AN)
Accountant Member/ol@T &I

Dated: 30™ August, 2023

SB, Sr. PS
Copy of the order forwarded to:

1. Appellant- ACIT, Circle-1(1), Kolkata
2. Respondent — Dozco (India) Pvt. Ltd. & Dozco Infratech Pvt. Ltd., 6,
Waterloo Street, 3™ Floor, Kolkata-700069

3. Ld. CIT(A)-7,, Kolkata

4. Ld. Pr. CIT- , Kolkata

5. DR, Kolkata Benches, Kolkata (sent through e-mail)

True Copy

By Order

Assistant Registrar
ITAT, Kolkata Benches, Kolkata




